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Orissa lor the construction of a 
Tourist Bungalow (Class II) at Ram-
bha and for extendtng the existing 
Tourist Bungalow (Class II) at Purl. 
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OfIIclal Language (Legislative) 
Commission 

2578. 8hrl Vasudevan Nair: 
Shrl Warlor: 
Sbrlmatl Renu Chakravartl:v: 
Sbrt Indrajlt Gupta: 

Will the Minister of Law be pleased 
to state: 

(a) whether there is any proposal 
to enlarge the membership of the 
Official Language' (Legislative) Com-
mission so that all regional language 
are represented on the Commi~lon; 

(b) whether it is a fact that the 
work in many regionallnational langu-
'ages is hampered due to inadequate 
staff; and 

(c) if so, the steps being taken to 
rectify the situation? 

The Minister of State In the MInIs-
try of Law (Shrl C. R. Pattabhl 
Raman): (a) No, Sir, because the 
various regional languages are already 
represented on the Commission. ' 

(b) No, Sir; the Commission is a' 
present mainly occupied with the 
work of preparatiO'n of Hindi version. 
of Central Acts, etc, and the eVQlu-
tion of a standard leg-al terminology 
for use, as far as possible, in all 
regional languages. The transl:ltion 
of the Central Acts etc., in its regional 
languages other t han Hindi is also 
undertaken by the Commission to the 
extent po.<:;sible. 

(c) Does not arise. 
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Profession of AecountaDey 
leSSO. Shrl Vishwa Natb Pandey, 

Will the Minister of Law be pleased 
to state: 

(a) whether it is a tact that Gov-
ernment propose to set up a Joint 
Committee of the Councils of the 
Institute of Chartered Accountl<nts of 
India and the Institute of Cost and 
Works Accountants of India to consi-
der the scope and structure of the 
profession of accountancy in India; 

(b) if so, when; and 

(c) the names of the personnel of 
the Committee? 

The Mlnister of State tn the MInis-
try of Law (Shrl C. R. Pattabhi 
Raman): (a) and (b). In August this 
year, Government had made a sug-
gestion to the Presidents of the Insti-
I ule of Chartered Accounts of India 
Bod the Institute of Cost & Works 
I.ccountants of India that the two 
Institutes may if they so desire, set 
up a Joint Committee of the two 
Institutes to examine the scope find 
structure of the accountancy profes-
sion in India, its standard of educa-
tion and training, the basLo;, nature 
and d..:signation of the qU<lliflCations 

which it should provide, the neceuity 
or otherwise of continuing the two 
Institutes in their present form and 
other related matters. This suggel-
tiOn was accepted by them and a 
Joint Committee of the (wo Institutes 
comprising of 12 members from each 
Institute was set up. This COM-
mittee had met for the first time at 
New Delhi on the 30th October, 1968 
when it is reported to have agreed in 
principle that the profession of 
accountancy is one and an indivisible 
whole and decided to work out the 
details and formulate its recommen-
dations on that basis. 

(c) The names of the members of 
the Joint Committee are as foJIows:-

Representatives of the Institute of 
CharteTed A(~ounta.nts of India: 

1. Shri G. P. Kapadia 
2. Shri G. Basu 
3. Shri S. Vaisb 
4. Shri C. C. Chokshi 
5. Shri C. P. Mukherjee 
6. Shri S. N. Desai 
7. Shri P. Brahmayys 
8. Shri M. P. Chitale 
9. Dr. R. C. Cooper 

10. Shri Rameshwar Thakur 
II. Shri V. B. Haribhakti 
12. Sbri M. K. MathuJla 

Representatives of the Institute of 
Cost and Works Acc<1ILntants of 
\lndia:-

1. Shri J. N. Bose 
2. Shri D. D. Kalra 
3. Shri V. K. Srinivasan 
4. Shri R. S. Sadasiva Iyer 
5. Sbri G. K. Abhyankar 
6. Shri S. V. Ayyar 
7. Shri S. LakshminarayllJlan 
8. Shri R. Nanabhoy 
9. Shri V. C. Rangadurai 

10. Shri B. K. Shome 
11. Shri L. Swaminathan. 
12. Shrl N. K. Bose. 




